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I Heard Mr • P • KP adhi, learned Counsel 

appearing for the Applicant. We find that 

I the rresentation dt,201,2003 of the 

Applicant addressed to the Director of Postal 
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Services, Sambalpur (Respondent N0  2) against 

the order of put-off duty, has not kvA yet 

been disposed of. In the said prenthses, we 

dispose of this Original Application with 

the direction to the Director of Postal 
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Services, Snha1pur(Respondent No.2) to 

dispose of the rresentatiori of the 

Applicant within a period of 60 days from 

the date of receipt of this order, by 

passing speaking order. The Respondents  

a e also directed to grant him the exgr ati 

for the put-off duty period, as due and 

ç 	 anissible under rules, within the said 

/9 	 period. With the above observation-'i and 

direátior)i 1 We dispose of this Original 

S 	 ppli cation. 

Send copies of this order to both 

the parties. 
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